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High Court Of Punjab And Haryana At Chandigarh

Case No: Regular Second Appeal No. 250 of 1990

Harbhajan Singh APPELLANT
Vs

The Haryana State Electricity
Board and Another

RESPONDENT

Date of Decision: Aug. 14, 2013

Hon'ble Judges: Jaspal Singh, J

Bench: Single Bench

Advocate: Pardeep Singh Poonia, for the Respondent

Final Decision: Disposed Off

Judgement

Jaspal Singh, J.
Heard. Actual date notice was issued to the appellant for today which has been
received back with the report that the appellant had died. No application has been
preferred by the legal representatives of the appellant for impleading them in place
of the sole appellant as party to the appeal.

2. Reliance has been placed on the judgment of this Court settled in RSA No. 1770 of
1986, decided on 23.09.2011 titled as "Jagdish Singh vs. The Kahma Coop. Agri.
Service Society Kahma and another", wherein it is held that the appeal is not
maintainable in the absence of the legal representatives of the sole appellant.
Accordingly, the appeal stands abated and is disposed of as such.
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